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INDIAN TARIFF (AMENDMENT)
BILL

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): Sir,
I beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

I do not want to take much time
of the Hosue on elaborating the differ-
ent aspects of these industries. This
Bil] mainly seeks to amend the Indian
Tariff Act, 1934, in order to give effect
to Government's decisions on certain
recommendations of the Commission
which are:

(a) to continue protection beyond
the 31st December, 1962 in the
case of gheet glass, certain arti-
cles falling under non-ferrous
metals and ball-bearings; and

(b) to discontinue protection with
effect from the 1st January 1963
on a large number cf industries,
namely, stearic acid and oleic
acid, certain articles falling
under non-ferrous metals and
plastics (P.F. Moulding pow-
der).

A review of antimony industry was
undertaken on the basis of the recom-
mendations of the 1958 report. There
i3 no change either in the existing
ad valorem duty or the existing period
of protection.

Copies of the Tariff Commission’s
reports on all these industries and of
Government’s resclutions containing
the Government decision thereon have
been laid on the Table of the House
and circulated to all Members, The
notes circulated to the Members con-
tain & gist of the Commission's recom-
mendations for the continuance or dis-
continuance or for expansion of the
scope of protection as the case may be
in each case. Hon, Members will no
doubt have gone through these docu-
mentg and I therefore need not take
up thelir time at this juncture.

ment) Bill

Protection, as an instrumeng of
industrial development has come to be
employed by Government since the
first Fiscal Commission made its
recommendations in 1821.

In recent years, several times, this
issue has been raised, namely, when
the country is undergoing difficulties
of foreign exchange and when import
restrictions are already there, why it
is necessary to continue this system of
protection through tariff or otherwise.
I had the occasion to explain before
the House that this helps us in several
ways, because we then judge the per-
formance pertaining to every industry
that has secured protection and those
industries that are of consumer goods
for quality for the consuming public.
This gives us an opportunity to soe
that the progress is in the right direc-
tion and also to see that protection
does not continue beyond what is the
minimum possible time-limit that any
industry requires to get on its own
feet or that the prices charged are not
excessive to the consumers. These
are all the features which are very
well-known to the Members of the
House and therefore I need not elabo-
rate on them.

There were 34 industries on the pro-
tected list on 1st January, 1959. On
the recommendations of the Commis-
sion, the permission granted to ten of
these industries has since been with-
drawn. It is in line with our general
policy to withdraw the protection
#from all the industries a3 early as
possible. Last year, out of the re-
maining 24 protected industries,
titanium  dioxide, electric moters,
calcium carbide, soda ash and caustic
soda industries were reviewed and in
all these industries protection was
extended with a view to aliow the
industries to stabilise their position.

Shri Bade (Khargone): May I know
why this protection was taken away?
Is it because they were not progres-
sing very well and were not taking
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advantage of it, or is it bocause that
the Government feels that the protec-
tion is not beneficial to the public?

Shri Manubhai Shah: Protection
was withdrawn because th:z industry
does not need any economic or tariff
protection. It has developed well, and
it has gained from strength to strength.
These prices are commensurate with
the international prices, and there-
fore that has been the policy of tariff
protection right from the inception of
the Tariff Board—that no industry
should enjoy protection even a day
more than what is absolute'y justified
from the economic working and the
expansion of the industry. So, it is
not a matter of merely using the dis-
cretion but to have a thorough
examination of the stage to which any
particular industry has developed
before the protection is allowed to be
granted or allowed to be withdrawn.

The Reserve Bank of India’s finan-
cial analysis of the working of joint
stock companies during 1958-1960
shows that the period witnessed gene-
ral improvement in tha financial
structure of industries, and the pro-
cessing and manufacturing group, to
which most of the protected indus-
trie; belong, showed considerable pro-
gress.

The Government is anxious that the
burden on the consumer, as I said,
imposed by protection is reduced to
the minimum prossible. It iz perlinent
to say that though certain industries
were de-protected during the last
threc years, in the case of certain
others the scheme of prolection was
restricted by the removal of certain
itemns like copper and brass sheets and
bare copper conductors from the pro-
tected list. While the process of de-
protection continues, even in generic
group of industries, whichever indus-
trial items have come to size or have
come of age and do not need any more
protection, they are deleted from the
list of the protected industries. In
several cases, the quantum of protec-
tion also gets reduced when we find
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that the original quantum is no more
mecessary. There was no enhence-
ment of protective duty cven where
theoretically justified, while in the
instance of diesel fuel injection equip-
ment the duty was considerably
reduced. With a view to safeguarding
the consumer interests a close watch
is also kept by the Government and
the Commission over prices, quality
and availability of protected products.

The quality of protected commodi-
ties has also generally improved. The
industries concerned have generally
made satisfactory progress. There are
observations by the Tariff Commission
in regard to the ball-bearing indus-
tries and the consumer industries and
they have taken notice of the com-
plaints against quality, but, by and
large, in more than 90 to 95 per cent
of the gector of the protected indus-
tries, the quality has come up to inter-
national standards and this is due to
the watch-dog position which the
Government as well as the Tariff
Commission have been exercising on
the protected industries.

1 shall now deal with the industries
reviewed by the Tariff Commission,
though not in very considerable
detail. I will only mention their
names, because the hon. Members
have all the details before them. As
I said, time is more important to us in
these emergent days for othcr moare
important work. So, I wouid not
dilate on them. Firstly, there is the
sheet glass industry on which there
has been tremendous progress as
shown in the brochure. The non-
ferrous metals industry has also made
considerable progress, and only the
following items of non-ferrous metals
and alloys are enjoying wrotection,
namely, copper rods other than elec-
trolytic copper rods, copper pipes and
tubes, lead sheets other than sheets
for tea-chests, zinc sheets not other-
wise specified, brass pipes and tubes
and brasg rods.

Then in the industry of ball-bear-

ings, there has been considerable pro-
gress. As a matter of fact, we are
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| Shri Manubhai Shah] .
also considering the putting up of a i\“&{qﬁ FT 'FfEITT e 7Y ¥ 2 ) a‘é’f |
project for ball-bearing, a ball-bearing AfFT AT A1 WA R mj;.‘ g R

factory, in the public sector which

will make the country near-self- T AT AZT T 1T WUE FY AT

sufficient in several varieties of ball- ;ﬂ-(qﬁﬁm 1Y Y frcy m’}gw
bearings. So, also in the stearic and fr BNt
oleic acid industries, we have im- femtfoar @ af g

proved as detailed in the brochure.

In the plastic industry, I am quite Efew a9 &1 oF fafaus & 1 @€
happy to say and mention before the fafaasr qgor fafer gfear & adf saar

t h mad t i - f‘ - )
House that we have e very grea - = < T Siiw QE'T

progress in the production of raw

materials and the primary organic FET 9@ 4 AT 3 N Efew A
chemicals and intermedjates required FT ITHT FIX 7 F4iFF

by the plastic industry, and it has 7 fr frer & s ‘"Eﬁ
grown from strength to strength. ki T fr e & faama vz
Even in the export angle of these w5 FUEURIE T F AT W@' Ay

industries, many of them are now
playing a considerable role. . ”EI‘%‘:@E‘E f;g RIS tgﬂg

I need not take any further time of Fﬁ'gf-?:l’ﬁf r
the House and 1 only say that in res- " ‘_ﬂ?{. ¥ wr e, 59 & fag
pect of those industries which have IR ifew are w1 fambor e o gt
been enjoying protection for a longer TF ¥ 39 2fTH 19 FT HAET I3 A,
gzriod‘ i::.ﬂt ha}r: been our ]endeavour b:.o 9 T SEEEE AT SO I3 I

-protect them as early as possible . i
and it is only for th::nsfer inescapable T R A AT [ ¥ fag
industries that I have come up with 77 few drRFm e ar dfema ifws
these proposals to continue the protec- 4T T AT |

tion or to levy new protection at
reduced rates. .
A faq & gvaa § 70 490 -

With these words, [ beg to move .
FF & e faafog # at & | a=-

that the Bill be taken into considera-

tion. frafog ST o FaT & fF SH A1 @
iTEN & | TF a1 aOg ¥ F e
geitfaafar sewia &, 9t fF ae-ahe

Mr. Speaker: Motion moved:

“That the Bill furth d ) .
the I::diane T;riﬂur.ﬁ:., tcl'sgin,erlle R | GO OF A g 4,
takgn into consideration.” fa| &1 AW qr deET™ g FEET )

- . . IH F TN FT F TN ORI
}&:"_"-_ e "3'“;‘-':“: faafr iR @1 AT far T & |
2fes wilaliz faw 9 grd & am T & wemar are-faafar &1 fain
BN £ 98 5.7 Nl SATCHRE N 0 AT AT 26 e T
£ | S Se v T § T T e 3 o # & 3¥ o §, ¢ et B AR
arfee ol goA g7 1 9 wTEE § S 1 T
39 F1 grEaEA fgaen Tifgw | @@ A
&z & Fz wi% & Ay, TR A A & 7z frivzr s g 2 f T
qra A g A7 g & fag e A e F TTH AT T g A T WG
, frmfor £ ot & A7 7@ 2w T 99 21 T & fagdia 2o e 7, AfF

(SN & SeEE Ao o@ A g AT WAt e Jam §, st fod
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¥ oFar g fF oo o9 TR W
qIET ARl AT aifge, wifE 39 o
w=gr Wi @ fafwa gar & 0 faw
TR & dw & a=-faafos o
FO & GIZ G FEM §, 98 TR
agt ft waifom w3 fag G ==
* srarga faar smar =nfed, afes s
#r feasts fegr amam 2

SAET TF TAYL T ATAA SAHAATCT
ITEIT T T §, IF B QLU F
L85 aF, IH WA aF, Greewd faar
ar, fer A I A F i gy A
AT € 75T, S & AT TAAT @A
g1 2 fF FTe@ee 39 B I9am A
AT & faq &gre /8 & | 3T AW
F gma ufadq faar § 6 3@ &1 AT
sieea fear orar @ 9 37 & Al
¥ AT gl A fear AT &, AfFA 3w &
arafaafoes ga g9 & a9 &
T Ffeare @ ¥ 1 IR T R
99 T ArAfEafOd F1 IGET § AT
AET R, 1 IT A AATA BT R 1 G &
JAC Agasegrmarfeggare o
geFrg 2 &1 g § 1 afFT ot aF
T@ WA g @ ) g @ A, &
a-faafar aedt aw A & 1 W &
ar ¥ :1§ seFwT Agt A 7 E A
7 &1 59 a1 § AT FT FIE FE0T § |
T8 7Y, ¥ ae-faafog gt Iv o
£ 97 79 A ¥ wa fEn T, @t
ag 397 faar mar fF gg @1 sfefamw
£ 8, Wil aF a7 &9 A FT q=AT
® | AT HIEHT F7 994 & AU FAE
& 9T & 1§ ag qoAr 9ma g fR
Wiz R a9 & & H F7TF
FaSr & AT @A | T T I B
S1EFar &) vt &, & a8 ot @ Tifge
e ag form sare w7 s §0

Efew ave 7 Frfor a1 o fr Fe
A% Fyna fFar T | 9@ 7=
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E, T AT qG AT & W A
7g s & 5 e eR A Siege
T 8, gafan Efos arer & fawio fear
JET§ 1 LEYY | IF IF 1 FERA
fear v 4, at ag wraEw faar mr
g1 fF ag S fas o g ' &
fau famrmar & | for v 1 (e aF
wrew faar T | T esR § ag Fgr
or g & fF fesy A% seww far
AT | & AT WA A FT T W
T fammar amean § f w3 gt
foiie F 39 e A g &

“There are complaints that
despite ten years of protection
and large expansion of production,
prices have not been brought

down and are still considerably
higher than imported prices.”

TreT 7 s s & 1w foms &y
T wrE 641 Y faar & 1 A W
¥ o g A S & gy AEY w5 fE
AR AT AR FA AT E AT EH
WTFT T g=g7 FAT 78S &, T qTA-
fagfog o s F79 &, 39 & T
AT R E |

w geifaefor {sefw W
¥gaT & 5 g9 ¥ TNIE AIEET A5
freram &, s v w1 faer, @ gw
AET § AT A W AT TSR
Fragy AT wgrar faio &3 IEE
-

“Nationa] Engineering Indus-
tries which had received an
industrial licence for gubstantial
expansion (15 million bearings)
in 1960 and was expected to com-
plete this expansion by 1862 has
not yet been able to secure im-
port licence...... ot

g ¥ oA DA 7 I R

arda Fat T4 famy 7 §g feso ¥
T % GreT 71 97r gAr 7 @ Ay
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¥ At # " we o X gerET ag
far & | dwmw §faafer ssefia &
R § Fee & arer-foafar ¥ are ¥
I B AEMTET 8 T g W AT o
AT, AT FAfAGIGT Fr9AT qor fHera-
FI AT w39, TR, ¥ 5T q9-
faafoy & at o swar fecdferdmm
g%z frar g 1| gawt I ae-faafee
IWHT § A F g s fear smar
R 0F GRA FEAT ¥ qr @1 F
R 3 a=-faatog av gara fas,
ATE, WG ATH, a1 IARr eEvEE
AT 7 g9AT AG, JfEHT TAT AGT
T T

fadsr gosslw # it a=-faafow
I g 2, ¥ gvzEw, weEe fom,
TUE, WA RN AR qEr fAEa
¥ A FamAAA g F e
s § | afF oA 3 W 3w s
A O ST A AF FE A
x@ fear @ 1 @ fawda =i v 2
f& =t wgre a1 7w 3 A IR
gt &, wifs § WY are-faafae dae
w3t & | F fde v AT g R
fadsr Seete 1 vamar wee faar s
aifgT W I AE AE A
a F gfaar w7 # 9@, aife

oy

T TR, 4 EF faw & ar
¥ wizde A, Afew = o T 0
Tawr T fF og W wwoFEr g,
wafad & GET A #T /97 |

NOVEMBER 22, 1962

(Amendment) 2954
Bill

oM WENW : A 6T WA
T EEEa X &

ot a3 : wfs gy ¥ v WL 9w
e Al ) TR 'd FF A
93T, TAFAT F ALY 2 FFAT |

W m=l ¥ g9 § aw-fasfow
& 551 o< 34 faw #v1 faqw s g o

Shri Sham Lal Saraf (Jammu and
Kashmir): Mr. Speaker, Sir, while
supporting this Bill, I feel that the
hon, Member who preceded me has
not correctly interpreted the idea of
the Tariff Commission, when Govern-
ment comes up with a Bill like this
beforc the House on the recommenda-
tion of that Commission. These are
two different and separate functions
—that of the Tariff Commission and
to check the price of commodities that
would be manufactured in the country.
Keeping that in view, an institution
like the Tariff Commission in our
country is always welcome, because it
serves like a watch-dog, as the Minis-
ter said, with regard to the working
of the industry, the progress main-
tained and there is also the very im-
portant factor as to what industries
need to be protected, more particular-
ly in a country like ours that has
just started taking to industrial
development,

My hon. friend may know that the
tariff protection is not to benefit the
industry, but it is just to protect the
industry so that it can stand on its
own legs. Tomorrow when you find
that it can stand competition {rom
outside, the tariff protection should
go. The fittest reply to critics who
ask what this Government has bean
doing for the last 10 years is that in a
country like ours, with a vast popula-
tion, we have laid the industrial base
and on that base, we can build up our
edifice today. Therefore, the func-
tioning of the Commission may not
be confused with other agencies that
may be working in the Government.
The Tariff Commission is, therefore. a
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welcome institution. It has helped not
only the industry, but the trade and
commerce of the country as well
We are entering into the fcreign
market and, as such, are entering into
competition. Equally, we have to
invite that competition in our own
country also; of course,—I agree with
him—not at the cost of our own indus-
try. Once we see that with all the
help that is available, with all the
help that we can give, our industries
take root, they come of age, such
protection should be removed and they
should be left open to competition
with foreigners so that we can have
a hold on the foreign market,

13 hrs.

This is also indicative of the pro-
gress that we are achieving, the pro-
gress that we have achieved. I would
like to place one or two points before
the hon. Minister. You are continuing
your protection to certain goods: There
is non-ferrous metals. With rcgard to
non-ferrous metals the demand is
terrific all over the country. The
geological surveys have indicated that
in a number of places within our own
country we have copper, zine, lead,
anlimony ete. For
own State from where I come,—the
Tariff Commission speaks much about
antimony—in some parts of my State
Jike Kishtwar and Badharwah you
will see lumps of antimony lying
there. In the words of that great
German “financial Wizard"—I forget

Shri Hari Vishna
(Hoshangabad): Dr, Schacht,

Kamath

Shri Sham Lal Saraf:...... Yes,
Dr. Schacht. These metals are “ready
money.” Therefore, strenuou: efforts
should be made to work out these
non-ferrous metals that are in abund-
ance in our country. Most of the
places may not have been listed. Our
attempt should be, especially in view
of the emergency that has arisen—we
do not know how long it will last—
to give more and more atlention to the

instance, in my-
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working out of these non-ferrous
mines and to improving the metal-
lurgical industry.

Again, while you have protected the
imports of these non-ferrous metals,
sheet glass and ball bearings, you are,
at the same time removing this pro-
tection from copper rods, lead sheets
etc. That is an indication that as far
as the processing of these non-ferrous
metals is concerned, that industry has
gone ahead. I would, therefore, like
to congratulate this Ministry for
having shown this result.

Keeping all this in view, Sir, I
welcome this Bill, As far as the
question of continuing this protection
is concerned, certainly we agree with
the Government. At the same time,
as I have said, Government will do
its utmost, especially during this
emergency, to work out the non-
ferrous mines and see that the metal-
lurgical industry grows with the
maximum  speed possible. Also,
where protection is due, that protec-
tion must be given as otherwise it
will be difficult for us to set up our
industries or competing in the foreign
markets.

With these few words, Sir, I sup-
port the Bill.

13.05 hrs.
RE: EXTENSION OF SESSION

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Mr. Speaker, Sir, with your permis-
gion I rise to make the following
announcement. I had a meeting with
leaders and representatives of various
groups in the Opposition as also some
other Members of Parliament, and dis-
cussed with them the question of
duration of the present session of
Parliament. As majority of the
representatives of various parties were
of the view that the present session of
Parliament may continuye upto the 11th
of December as originally planned,
the Government have accepted their
suggestion.



